
                                    

Tezpur PS Case No-57 of 2023 

GR Case No-105 of 2023 

U/S-498(A)/326/307/34 of Indian Penal Code 

 
ORDER 

20.01.2023 
Case record put up today along with bail application no-

79/2023 filed by petitioner namely, Amir Hussain praying bail 

of accused person, namely, Md. Anarul Haque.   

Heard learned counsels of both sides on the instant petition. 

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused 

person is innocent and no way connected with the alleged 

offence. The Ld. Counsel of the accused further submitted 

that the accused was arrested only on the basis of suspicion 

and in the event of his release of bail there is no chance of 

his absconding. Hence, prayed to allow the bail prayer of 

accused person.  

The prosecution story in brief is as follows that complainant 

Must. Asmina Begum has lodged an ejahar before the O/C of 

Tezpur PS to the effect that on 09.09.2021 she got married 

with the accused person as per Islamic rite and rituals and 

thereafter, she started residing at her matrimonial house. It is 

alleged that her husband and her in-laws started torturing 

her both mentally and physically by demanding dowry and 

when she refused to bring the same, her husband and her in-

laws scolded her and also physically assaulted her. However, 

she cannot tolerate the tortures meted out to her and further, 

she managed to give the demanded amount to her husband. 

She further stated that but the accused person did not stop 

to torture her. She also stated that her husband and her in-

laws did not provide her food. It is stated that on 17.01.2023 

during morning hours when she asked her husband for 

Rs.50/- but her husband instead of giving the said amount  
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started scolding her using filthy languages and physically 

assaulted her. It is also alleged that her husband inflicted her 

with a sharp weapon i.e. dao on her left leg and due to that 

she sustained grievous injuries and also informed the matter 

to her parents and told her parents to bring back the victim 

along with them or else he will kill the victim by setting fire 

upon her. Hence, the prosecution case. 

The case is under initial stage and the alleged offence is non-

bailable and cognizable in nature. The alleged offence of 

section-307 of IPC is exclusively triable by Hon’ble Court of                 

Sessions.                        

At this stage, if the accused person is released on bail, the 

whole process of investigation of this case will be hampered. 

So, under such circumstances, considering the gravity and 

seriousness of offence alleged against the accused                                  

person and the initial stage of investigation, I find that this is 

not a case where the accused person can be relied upon and 

enlarged on bail.  

Accordingly, the bail petition No-84/2023 filed on behalf of 

the above-named accused person stands rejected.   

Inform all the concerned.    

 

      Sri Nabajit Bhatta 
          Chief Judicial Magistrate 

                           Sonitpur, Tezpur 


